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2 Gay Wes SAERY Wate, 13 STA, 2015 
  

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is 

pleased to order the publication of the following English translation of notification no. 1/2015-460-91- 

09-2014. dated, August 13 , 2015. 

No.1/2015- 460 -91-09-2014 

Dated Lucknow, August 13 , 2015 

IN exercise of the powers under section 3 of the Uttar Pradesh Janhit Guarantee Adhiniyam, 2011 

(U.P.Act, no. 3 of 2011) read with section 21 of the Uttar Pradesh General Clause Act, 1904 (U.P.Act. no. 

1 of 1904), the Governor is pleased to make with effect from the date of publication of this notification in 

the Gazette, the following amendment in Government notification no. 2198/I-14-2010-33-(100)-2010 

T.C.IIL, dated January 15, 2011 as amended from time to time :- 

AMENDMENT 

IN the aforesaid notification, in the Schedule, affer entries at serial no. 34 the following entries 

shall columunwise be inserted, namely:- 

  

  

  

  

                
  

SI.No. Name of No. of Subject Time Limit for disposal 

Department _| Seivion From the | First | Second 
date of Appeal | Appeal 

. application 

1 2 3 4 5 6 7 

35 Stamp and 1 Payment of money on request Thirty Thirty Thirty 

Registration for refund of Stamp Paper days days days 

Department 
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